Title: Disapproval of the National Institute of Pharmaceutical Education and Research (Second) Ordinance and
National Institute of Pharmaceutical Education and Research Bill,1998.
Resolution - Withdrawn Motion for Consideration - Adopted

15.21 hrs.
MR. CHAIRMAN : Shri Arif Mohammed Khan, not present. Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA (BANKURA): Sir, I beg to move:

"That this House disapproves of the National Institute of Pharmaceutical Education and Research (Second)
Ordinance, 1998 (No. 9 of 1998) promulgated by the President on 23 April, 1998."

Sir, my intention is not to oppose this Bill. What I want to say here 1s that this Bill was introduced in the
Eleventh Lok Sabha on 3rd March, 1997. Such an important Bill was not passed at that time. There was enough
scope to pass this Bill after its introduction on 3rd March, 1997. With the dissolution of the Eleventh Lok Sabha,
that Bill lapsed. Then, there was a need to promulgate an Ordinance. An Ordinance was promulgated on 21st
January, 1998. That Ordinance also lapsed after expiry of six weeks after the Parliament reassembled. After
promulgation of the Ordinance, when the Lok Sabha reassembled in the month of March, there was scope to
replace the Ordinance by a Bill.
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SOM HON. MEMBERS: Correct.

... (Interruptions)
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SHRI BASU DEB ACHARIA : The Ordinance was allowed to lapse. ... (Interruptions) The Government is not
serious about such an important Bill.

The intention of the Government and the purpose of bringing this Bill was to give the Institute of Pharmaceutical
Education and Research a national status. When such was the purpose, then the Government should have been
more serious about passing the Bill by replacing the Ordinance and not allow the Ordinance to lapse.

During the inter-session period, at least nine Ordinances were promulgated. There are a number of rulings given
by the Chair that generally Ordinances should not be promulgated. But, here in this case I feel there was an
urgency for this, because the Ordinance was allowed to lapse. There lies the non-seriousness of the Government.
The Government owes an explanation to the House as to why after promulgation of the first Ordinance, the
Ordinance was allowed to lapse when there was a scope to replace the Ordinance by a Bill thus necessitating the
need for promulgation of the second Ordinance after expiry of six weeks after the House was convened. It was
required to be done because otherwise there would have been some problems with the process of enrollment of
students. Thus, Ordinance for the National Institute of Pharmaceutical Education and Research was promulgated
on 21 January, 1998. That was the urgency at that time. But the Ordinance lapsed on 5 May, 1998. Why was the
Ordinance not replaced by a Bill before that? The Government owes an explanation to this House in this regard.

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF FOOD AND CONSUMER
">AFFAIRS (SARDAR SURIJIT SINGH BARNALA): Sir, I beg to move:*



"That the Bill to declare the institution known as the National Institute of Pharmaceutical Education and
Research to be an institution of national importance and to provide for its incorporation and matters connected
therewith, be taken into consideration".

Sir, there are a large number of important educational institutions in the country for diploma and degree courses
in pharmaceutical but there is no institution of excellence as available in other fields, namely, engineering,
technology, medical education etc. The approach and the concept of NIPER from the very beginning has been to
set up an institute of excellence to provide leadership in the field of pharmaceutical education research and
training.

NIPER is expected to go beyond the conventional and traditional methods of teaching. The wide spectrum of
objectives and activities of NIPER necessitates a degree of autonomy, particularly in respect of developments in
the adoption of the education and training curricula. Such an autonomy and flexibility which are available to the
institutes like IIT can be given only if NIPER is declared as an institute of national importance and is
empowered to adopt its own curricula and impart degress, awards, fellowships, etc. The main objective of the
institute is, toning up the level of Pharmaceutical Education and Research by training the future teachers,
research scientists and managers of the industry. Creation of national centres to cater to the needs of
pharmaceutical industries and other research and teaching institutions, collaboration with Indian industry to help
it to meet global challanges, study of sociological aspects of drug use and abuse and rural pharmacy, etc. have
been incorporated in the Bill.

15.31 hours (Shri P.M. Sayeed in the Chair)

** Moved with the Recommendation of the President.

In order to enable the institute to start its academic programme for the session 1998-99, an Ordinance called the
National Institute of Pharmaceutical Education and Research (Second) Ordinance, 1998 (No. 9 of 1998) was
promulgated on 23rd April, 1998 to declare the institution known as the National Institute of Pharmaceutical
Education and Research to be an institute of national importance and to provide for its incorporation and matters
connected therewith. NIPER Bill 1998, seeks to replace this Ordinance.

MR. CHAIRMAN: Motions moved:

"That this House disapproves of the National Institute of Pharmaceutical Education and Research (Second)
Ordinance, 1998 (No.9 of 1998) promulgated by the President on 23 April, 1998."

"That the Bill to declare the institution known as the National Institute of Pharmaceutical Education and
Research to be an institution of national importance and to provide for its incorporation and matters connected
therewith, be taken into consideration"

">SHRI T. SUBBARAMI REDDY (VISAKHAPATNAM): Chairman, Sir, my submission is that the Ordinance
should be like a Pashupatastra of Arjun in Mahabharat.
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But here I find that the National Institute of Pharmaceutical Education and Research Bill was introduced on
March 3, 1997 and it was allowed to lapse just before the dissolution of the Lok Sabha. I would like to know
what was the necessity to promulgate an Ordinance when it was known that the new Government would be in
Office in April. It would have been proper had they waited and introduced a fresh Bill with full modifications
considering the socio-economic needs of this institute.

The specific purpose of the Bill is to teach and train the students and particularly train the people living in
villages with regard to various pharmaceutical drugs. The purpose and the philosophy behind the Bill is good. I



have only two suggestions to make otherwise, I agree with the Bill as such.

I suggest that under this institute various colleges and institutions should be opened in different parts of the
country, particularly in rural areas like Uttar Preadesh, Rajasthan, Madhya Pradesh, Bihar, Gujarat, Andhra
Pradesh - for that matter in almost entire country.

MR. CHAIRMAN: Please do not indulge in with other Members otherwise your time will be cut short.
SHRI T. SUBBARAMI REDDY : I have been given two minutes time and I do not need more than that.

So, I suggest that under this institute various colleges and institutions should be opened in various parts of the
country so that more and more people are encouraged to take up the study in Pharmacy. It should not be made an
institution only to earn profit and merit should be given prime consideration. There should also be a provision
for giving concession, particularly to Scheduled Castes and Schedulted Tribes community and to other North-
Eastern States which are very backward. Backward classes should be encouraged. Particularly the persons
belonging to Maldives, Andaman and Nicobar Islands and Lakshadweep should be given the top priority.

SHRI C.P. RADHAKRISHNAN (COIMBATORE): Sir, Maldives is not a part of our country.

SHRI A.C. JOS (MUKUNDAPURAM): Sir, I would like the Member to tell us if Lakshadwip is in India, or
not?

MR. CHAIRMAN: It seems he wanted to bring it into this somehow. What can I do?
DR. T. SUBBARAMI REDDY: Sir, bringing in Maldives is wrong but Lakshadwip is mentioned correctly.

SHRI CHANDRASHEKHAR SAHU (MAHASAMUND): Sir, Dr.Subbarami Reddy is very much interested in
*Akhand Bharat'.

DR. T. SUBBARAMI REDDY: I wanted to make the debate lively.

Sir, more encouragement should be given to this Institute so that pharmaceutical drugs become available in the
country at low prices and newer drugs are developed indigenously. The objective of this Institute should be such
that the people of India should feel happy and proud of the fact that under the dynamic leadership of the
Minister, the Institute is doing wonderful service to the people of India, particularly in the fields of major
diseases like cancer, AIDS and heart ailments.

It is a most welcome measure. This will encourage our domestic pharmaceutical industry and help evolve a
pharmaceutical work culture which is in tune with the changing world trends and patterns of pharmaceutical
education. This Institute should develop a world level Centre for creation of new knowledge and transmission of
existing information in pharmaceutical field. The Institute should focus itself on national education, and
professional and industrial commitments.

This is a welcome measure as it will be giving exposure to our scientists and industry at international level in the
field of pharmaceutical drugs. Therefore, I support the Bill, even though I first disapproved of it.

MR. CHAIRMAN: Shri Girdhari Lal Bhargava!

It is most unlikely that he is not here. He is always present here otherwise. I do not know how he missed his
chance today.
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">DR. RAM CHANDRA DOME (BIRBHUM): Mr. Chairman, Sir, I rise to support this Bill with some
observations.

Sir, the National Institute of Pharmaceutical Education and Research Bill, 1998 is an important Bill. Earlier, our
leader has said that this long-pending Bill has been awaiting approval of the House. The Ordinances were
promulgated twice. This sort of precedents should not have been there. The main object of this Bill is to bring
this Institute in the national arena and to make it an Institute of national importance. It is a noble object.

In our country, this sector is basically neglected. Particularly, research and development is very much neglected.
In the past, this sector was totally denied due privilege in the sphere of indigenous research. That is why, at the
very beginning, I urge upon the Government that merely according a national importance to this Institute is not
enough. Research and development, with particular emphasis on indigenous research in this important
pharmaceutical sector, should be evolved sincerely.

For the past few years, in our country, the R&D was neglected in every sector, particularly, the pharmaceutical
sector. The present demand in this sector to manufacture quality drugs, life saving and essential drugs to cater to
the needs of our Indian poor people has not been given due consideration. The Budget has already been
presented but in that also, all these fears have not been given due consideration. Public sector is being given a
go-by. That is why, I have serious doubts in mind about that.

SHRI V. SATHIAMOORTHY (RAMANATHAPURAM): Mr. Chairman Sir, in this microphone, there 1s some
confusion. We always had translation in English and original speech in English in the third channel, but for quite
some time it 1s getting disturbed and we do not get the same in the third channel.



MR. CHAIRMAN : This point has been noted. We will set it right.

DR. RAM CHANDRA DOME: My submission is that in this important pharmaceutical sector not only teaching,
training and research but manufacturing should also be given due consideration.

The pioneer pharmaceutical companies in public sector, like IDPL, Bengal Chemicals, etc. have been ill for the
last few decades. They are not being given due consideration. Modernisation is not there. Government has
decided to close down IDPL, the pioneer pharmaceutical company in our country, which was giving the Indian
poor people quality drugs and life saving drugs at economical prices. That was ensured in that company. But
now that privilege or that right has been given a go-by. It is a serious situation.

Though, this issue is not related to this Bill, I must take this privilege to cite this problem in this august House
that this issue of urgent national importance should be given due consideration in the future. Otherwise,
pharmaceutical world in our country will be in jeopardy.

Sir, at present, many professional institutions are being handed over to the private sector. Privatisation and
commercialisation of professional and technical education 1s going on. Medical, Engineering and Dental
Colleges are being handed over to the private sector for commercial profits. My submission is, in future such
type of technical and professional colleges should not be handed over to the private sector. It is not in the interest
of people of our country.

Sir, with all these observations, I have some reservations also on
this Bill. I must point them out. In this Bill, in Chapter II titled “The
Institute' Clause 4 (3) states:

"The Institute shall consist of the Board of Governors having the following persons, namely:-..."

Clause 4(3) talks about the provision of nomination. As per Clause 4(3)(j) and Clause 4(3)(k), the Visitor would
nominate the following persons from non-governmental organisations like the President, Indian Drugs
Manufacturers' Association as an ex-officio member; the President, Organisation of Pharmaceutical Producers of
India as an ex-officio member. As per Clause 4(3)(n), two pharmaceutical industrialists would be nominated by
the Visitor out of a panel prepared by the Central Government.

All these are similar things. I do not know as to what is the logic of nominating the members from these people.
What is the logic to nominate these people as members of the Institute, which is an academic institute and which
is devoted to promote teaching, training and research. So, I must put my serious reservation on this issue and I
cannot accept this clause. In spite of my dissent, if the Government intends to maintain this position, here is my
alternative suggestion. If industrialists are nominated here, then why not trade union leaders also be nominated?
Trade union leaders should be nominated. That provision should be there. That 1s why, I put my reservation in
regard to this clause.

I appeal to the hon. Minister to amend this clause and that would send a good message. Otherwise, we have to
oppose this clause.

With these submissions, [ welcome this Bill. I also thank the hon. Minister for bringing forward this Bill in this
august House.
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"(a) a Chairperson, who shall be an eminent academician, scientist or technologist or professional, to be
nominated by the Visitor."
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"Clause 8(2)(e) read with clause 26 of the Bill empowers the Board to frame the Statutes in respect of matters of
formation of teaching departments;..."
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If it becomes a white elephant, naturally, it will be most
unfortunate for our country.
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Clause 4(3) of the Bill says :
"The Institute shall consist of the Board of Governors having the following persons, namely:-

(a) a Chairperson, who shall be an eminent academician, scientist or technologist or professional, to be
nominated by the Visitor."
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Clause 4 (3) (m) says:

"three eminent public persons or social workers one of whom shall be either from the Scheduled Castes or the
Scheduled Tribes to be nominated by the Visitor out of a panel prepared by the Central Government;"
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Instead of either from the Scheduled Castes or the Scheduled Tribes, one eminent person from the Scheduled
Castes, one eminent person from the Scheduled Tribes and one eminent person from Other Backward Classes
should be included in the Board of Governors. Then, one expert woman candidate may also be included in the
Board of Governors. This is my suggestion.
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Sir, I do not want to take much of the valuable time of the House.
Then, Clause 4 (3) (o) says:

"three Members of Parliament, two from Lok Sabha to be nominated by the Speaker of Lok Sabha and one from
Rajya Sabha to be nominated by the Chairman of Rajya Sabha."
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16.22 hrs (Shri V. Sathiamoorthy in the Chair)
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The name of this Bill is NIPER - "The National Institute of Pharmaceutical Education and Research." The main
objectives are: toning up the level of pharmaceutical education and research by training the future teachers,
research scientists and managers for the industry and profession in the campus; to conduct continuing education
programmes; creation of national centres to cater to the needs of pharmaceutical industry and other research and
teaching institutions;
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Next, collaborations with the Indian Industry to help it meet the global challenges; national, international
collaborative, research curriculum and media development; study of sociological aspects of drug use and abuse
and rural pharmacy etc.
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The final objective is: running programmes and drug drug surveillance, community pharmacy and
pharmaceutical management.

et aredee Tud o v € ol Te ey Rowel %P WAl @ YE g2 2| FHt a9 7w @ R e wedy ot i 8@t E ) diea . o
THOmT 3% & Mg & | S[emd Q¢ H A feut Wi o ¥ g S| 3w g0 Afe R frwe feudHz wi e @ BT wm Sitest % et
T} | g 91w gl W et o1 ¢ vt Raidw & 1 qgt et At TR @1 St @ e, gerite aw vR sore § 2 ) Fwi @ s g
el SR 3R TW W A I S TEIT M E A FAAH A

TOY P TR g3l At are IE Tad W ener-agd Ve g | fFwt 7w fF g o Suiwfew g wfen | ot @2 s @ 2w
St Rt FHS & TR 98 T At 36 g9 a% G995l S 399 &8 Mifaw et on | Riven et 3 Iwue fea fF gt e s a
e AN UF T T 1 To &1 =1fet | 38 TR 7 ee w¢ foan o o 39 faer &1 fewan o= mn 2

Now, we have mentioned that there will be three Members of Parliament - two from the Lok Sabha to be
nominated by the Speaker of Lok Sabha and one from the Rajya Sabha to be nominated by the Chairman of
Rajya Sabha.

o gt Tt A weRe fmam

The Director of either the All-India Institute of Medical Sciences, New Delhi or the Post-Graduate Institute of
Medical Education and Research, Chandigarh to be nominated by rotation by the Ministry of Health and Family
Welfare of the Government of India.
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These are the top Institutions in the country. By rotation, one of these members is to be taken: The President of
Indian Drug Manufacturers' Association, ex officio; The President, Organisation of Pharmaceutical Producers of
India, ex officio.
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Clause 4, sub-clause 3(a) says:

"A Chairperson, who shall be an eminent academician, scientist or technologist or professional, to be nominated
by the Visitor."

The Visitor 1s the President of India.
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MR. CHAIRMAN : Dr. Shakeel Ahmad, you have already spoken on this. You please hear the reply.
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I move that the Bill be passed.
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SARDAR SURIJIT SINGH BARNALA: Mr. Chairman, Sir, it is already mentioned in clause 7, sub-clause (x) of
the Bill that "to develop a world level centre for creation of new knowledge and transmission of existing
information in pharmaceutical areas, with focus on national, educational, professional and industrial
commitment.'

He has also mentioned that because of multinationals coming in, because of foreign companies coming in, there
1s a challenge to the Indian industries. So, we will keep this in mind and this institute will be doing a yeoman's
service in that direction to prepare our industries, to meet the challenges that we are facing from outside.

I hope so. And we will keep all these things in mind.

SHRI BASU DEB ACHARIA : Thank you. So, I withdraw my Resolution.



DR. RAM CHANDRA DOME (BIRBHUM): Sir, I want only one clarification... (Interruptions)

MR. CHAIRMAN : Is it the pleasure of the House that the Resolution moved by Shri Basu Deb Acharia be
withdrawn?

The Resolution was, by leave, withdrawn.
MR. CHAIRMAN: I shall now put the motion moved by Sardar Surjit Singh Barnala to the vote of the House.
The question is:

"That the Bill to declare the institution known as the National Institute of Pharmaceutical Education and
Research to be an institution of national importance and to provide for its incorporation and matters connected
therewith, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill. There are no
amendments. So, I shall now put clauses 2 to 37 to the vote of the House.

The question is:

"That clauses 2 to 37 stand part of the Bill."

The motion was adopted.

Clauses 2 to 37 were added to the Bill.

MR. CHAIRMAN : The question is :

That Clause 1, the Enacting Formula and the Long

Title stand part of the Bill.

The motion was adopted.

Clause 1, The Enacting Formula and the Long Title were
added to the Bill.

SARDAR SURIJIT SINGH BARNALA : I beg to move:
"That the Bill be passed."”

MR. CHAIRMAN: The question is:

"That the Bill be passed.”

The motion was adopted.
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